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IN THE CENTRAL AOIVtINISTRATIVE TR1iIl1\1M 

CUTTACK BENCH, CUTTACK 

O.A./1.-A-7'R-A--N. ............ . ............. . .................... 

............................................Applicant ( s) 

r 	 Versus 

Respondent ( s) 

Sr. No 	Uate Orders 
Uttice note as to 
action ( if any 
taken on order 

  

1 30-10-95 Shri. Ashok Misra, the learned 

standing Counsel, is directed to take 

notice for the Respofloents and to til. 	H 

memo of appearance as well. The 	
411 
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ance of the applicant is simple, namely, 

that his a:plication dated 11.10.1995 	T' 
C 

as per Annexure-1 needs to be considered 

by the appointing authorities while 

making appoinent to the post of 

E.D.D... at gria B.C., etnoti, along 

with the names sponsored by the Emp1oyrnnt 

Exchange. Shri Ashok Misra suits that 

it would meet the ends of justice if a 

direction is made to consider his 

a1plication as well along with the flne 

sponsored by the Employment Exchange. 

In view of the shortage of time 

before the vacancy actually occurs, 

namely, 3.11.1995, it is only proper 
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Order with Signature 

that the Respondents be directed to 

consider his application as well along 

with the nnes sponsored by the Lmplone 

Exchange before making a final appointrne 

if no order of appoininent has been 

issued so far to any of the candidates 

before the Respondents and if the selec 

process is not complete. with this 

direction, the main application is dispo 

of. Hand over a copy of the order to 

the applicant's counsel forthwith. 
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